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A copy of the order dated 18.11.2025 passed by the Hon’ble National Green Tribunal in Original 
Application No. 172/2024 is enclosed as Annexure–01. 

In Paragraph 07 of the said order, the Hon’ble Tribunal observed as follows: 
“It has been inquired from the learned counsel for respondent no. 6 who is present today as to why the 
demarcation could not be done. The learned counsel for the respondent no. 6 failed to specify the 
specific period within which he would be able to do the measurements of the encroached area nor has 
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been able to cite any specific reason for not providing the same. He stated that he would consult with 
department. We deem it appropriate to fix a timeline for this work to be completed.”  

In compliance with the above directions, the Additional Collector, Office of the Collector (Urban 
Development), District Shivpuri, vide letter No. DUDA/2025/948 dated 17.12.2025, forwarded the 
demarcation reports of the following ponds located at Narwar, namely Raja Ka Talab, Lakhna Talab, 
Naya Talab, Paduri Ka Talab, Khatkaiya Talab, and Dhuvai Talab, to the Madhya Pradesh Pollution 
Control Board for submission before the Hon’ble National Green Tribunal. A copy of the said letter is 
enclosed as Annexure–02. 

Upon completion of the demarcation work, the team submitted its report to the Collector and District 
Magistrate, Shivpuri. The pond-wise details of the demarcation reports are as follows: 

S. 
No. 

Name of the 
Pond 

Details of Demarcation Report Annexure 

1 
Raja Ka Talab, 
Narwar, 

Demarcation report submitted vide letter No. Re-2/2025/255 
dated 12.12.2025 issued by the Office of the Tehsildar, Tehsil 
Karera, District Shivpuri 

Annexure–03 

2 
Lakhna Talab, 
Narwar, 

Demarcation report submitted vide letter No. Re-2/2025/254 
dated 12.12.2025 issued by the Office of the Tehsildar, Tehsil 
Karera, District Shivpuri 

Annexure–04 

3 Naya Talab, 
Narwar, 

Demarcation report submitted vide letter No. Re-2/2025/258 
dated 12.12.2025 issued by the Office of the Tehsildar, Tehsil 
Karera, District Shivpuri 

Annexure–05 

4 
Paduri Ka 
Talab, Narwar, 

Demarcation report submitted vide letter No. Re-2/2025/257 
dated 12.12.2025 issued by the Office of the Tehsildar, Tehsil 
Karera, District Shivpuri 

Annexure–06 

5 
Khatiakai Ka 
Talab, Narwar, 

Demarcation report submitted vide letter No. Re-2/2025/256 
dated 12.12.2025 issued by the Office of the Tehsildar, Tehsil 
Karera, District Shivpuri 

Annexure–07 

6 
Dhuvai Talab, 
Narwar, 

Demarcation report submitted vide letter No. Re-2/2025/253 
dated 12.12.2025 issued by the Office of the Tehsildar, Tehsil 
Karera, District Shivpuri 

Annexure–08 

Vide letter No. DUDA/205/973 dated 31.12.2025 issued by the Office of the Collector (Urban 
Development), District Shivpuri (M.P.), the following information has been submitted. In compliance 
with Order No. 890 dated 25.11.2025 issued by the Office of the Collector, District Shivpuri, a Revenue 
Departmental Team was constituted. Using a Total Station Machine (TSM), demarcation of six ponds 
situated within the jurisdiction of Nagar Parishad Narwar was carried out. Thereafter, action for 
removal of encroachments found on the pond land was undertaken. A joint compliance report in this 
regard has been prepared by the Tehsildar, Narwar, and the Chief Municipal Officer, Nagar Parishad 
Narwar, Shivpuri. The said information is enclosed herewith as Annexure-09. 
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Vide letter No. Narwar/2025/2744 dated 31.12.2025 issued by the Office of Nagar Parishad Narwar, 
District Shivpuri, information regarding demarcation of ponds, the 
compliance with the Wetlands (Conservation and Management) Rules, 2017 has been forwarded, which 
is enclosed herewith as Annexure

"In compliance with the directions contained in 
18.11.2025, the Third Report of 
Applicant via email. The proof of email in this regard is enclosed herewith as 

It is respectfully requested that the Hon’ble National Green Tribunal (Central Zone), Bhopal may kindly 
be pleased to accept the said Additional Joint Committee Report.

                                
(Dr. Manoj Vishwakarma) 
Assistant Scientific Officer, 

SWA, Bhopal 

 

Vide letter No. Narwar/2025/2744 dated 31.12.2025 issued by the Office of Nagar Parishad Narwar, 
District Shivpuri, information regarding demarcation of ponds, the action plan for their protection, and 
compliance with the Wetlands (Conservation and Management) Rules, 2017 has been forwarded, which 

Annexure–10. 

"In compliance with the directions contained in Paragraph 09 of the Hon’ble NGT’s order dated 
Report of Joint Committee dated 07.11.2025 has been duly served upon the 

Applicant via email. The proof of email in this regard is enclosed herewith as Annexure

the Hon’ble National Green Tribunal (Central Zone), Bhopal may kindly 
be pleased to accept the said Additional Joint Committee Report. 

                                         
(Jitendra Yadav) 

Executive Engineer- Water 
Resource Department  

District- Shivpuri 

(DVS Jatav)
Regional Officer, M.P. Pollution 

Control Board, 
Vijaypur 

Vide letter No. Narwar/2025/2744 dated 31.12.2025 issued by the Office of Nagar Parishad Narwar, 
action plan for their protection, and 

compliance with the Wetlands (Conservation and Management) Rules, 2017 has been forwarded, which 

of the Hon’ble NGT’s order dated 
has been duly served upon the 

Annexure–11" 

the Hon’ble National Green Tribunal (Central Zone), Bhopal may kindly 

 
(DVS Jatav) 

Regional Officer, M.P. Pollution 
Control Board,  

Vijaypur - Guna 
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Item No.01 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 

CENTRAL ZONE BENCH, BHOPAL 
(Through Video Conferencing) 

 
Original Application No.172/2024(CZ) 

 
Devendra Chourasia                                                             Applicant(s) 
 

Vs. 
 

MoEF&CC & Ors.                                                                 Respondent(s) 

 
Date of Hearing: 18.11.2025 
 

 
 

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER 
      HON'BLE MR. SUDHIR KUMAR CHATURVEDI, EXPERT MEMBER 

 
For Applicant (s): Mr. Abhay Jain, Adv. 

 
For Respondent(s) : Mr. Mehul Bhardwaj, Adv. for State of MP 

Mr. Dharamvir Sharma, Adv. for MoEF&CC 
Ms. Diksha Chaturvedi, Adv. for R-9 

Ms. Parul Bhadoria, Adv. for MPPCB 
Mr. Rohit Sharma, Adv. for R-10 

 

ORDER 

 
1. Learned counsel has appeared and states that respondent no. 6 Collector 

and District Magistrate, Shivpuri, MP has consistently disobeyed the order 

of this Tribunal by not demarcating the water body (wetland) despite 

repeated directions of this Tribunal to assess the extent of encroachment as 

alleged in the application. 

2. He further stated that three times the joint committee has visited the site 

but each time it has been submitted that the water is there at the site in 

question hence demarcation of the encroached area cannot be done. It is 

quite natural that water body would contain water only, therefore in the 

existing situation measurement has to be done by whatever possible mode. 

3. Third Joint Committee report has been filed which bears the date of 

inspection dated 07.11.2025 wherein following recommendations are            

made :- 
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“Recommendations 

➢ Since Revenue Officials show their incapability to 

Demarcation/Seemankan of 06 water body/ lakes 

and we can find the extend of encroachment only 

after completing the Seemankan. Hence it is directed 

to Municipal council Narwar to prepare an estimate 

with duly including the DGPS/Total Station Survey, 

so that the Seemankan must be done as suggested 

by the Executive Engineer, Water Resources 

Department MP. 

➢ It is also directed to prepare a time bound action plan 

for the conservation water body that shall be 

examined and approved by the District Wetland 

Conservation Committee (DWCC), Shivpuri, which is 

chaired by the District Collector 

➢ The Municipal Council Narwar shall ensure the 

protection of the water body/wetland through fencing 

and signage, and caution boards installed at 

appropriate places of the restricted area. 

➢ Nagar Parishad Narwar should run a community tree 

plantation (local tree species) in and around the water 

body/wetland under campaign of "Ek Ped Maa Ke 

Naam" in consultation with the Forest Department 

and in collaboration with the District Administration. 

➢ The district administration and Municipal council 

Narwar shall ensure strict compliance of directions 

given by Hon'ble Supreme Court in the matter of 
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W.P.(C) No. 302/2020 and follow prohibited activities 

in section 4 of the Wetland Rules 2017.” 

 

4. A perusal of these recommendations would show that because of the 

revenue authorities showing incapability to demarcate 06 water bodies/lake, 

the extent of the encroachments could not be ascertained. Hence, the 

Municipal Council, Narwar is directed to prepare an estimate so that the 

demarcation will be done as suggested by the Executive Engineer, Water 

Resource Department. 

5. The above is mentioned as recommendation no. 1 which appears to be the 

main recommendation with respect to demarcation of the encroached area. 

6. We find that the joint committee is comprising of one member each of 

Wetland Authority, State Pollution Control Board and the Revenue 

Department, and it is being apprised that it was the domain of the Revenue 

Department to demarcate the area encroached upon in the water body. 

7. It has been inquired from the learned counsel for respondent no. 6 who is 

present today as to why the demarcation could not be done. The learned 

counsel for the respondent no. 6 failed to specify the specific period within 

which he would be able to do the measurements of the encroached area nor 

has been able to cite any specific reason for not providing the same. He 

stated that he would consult with department. We deem it appropriate to fix 

a timeline for this work to be completed. 

8. In our estimation two weeks’ time would be good enough for measurement 

of this area and after the same is done the details of the same would be 

provided to the nodal officer of the joint committee, State Pollution Control 

Board, State of MP who shall file the additional joint committee report in 

compliance to the direction issued by this Tribunal on 10th October, 2025 in 

para 4. 
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9. It is further apprised by the applicant that he has not received the copy of 

the third joint committee report regarding which inspection was made on 

07.11.2025, therefore, we direct the nodal agency of the joint committee to 

provide a copy of the report to all the parties’ learned counsel within two 

days through e-mail and objections, if any, against the same are to be filed, 

they may be filed within two weeks thereafter. Put up this matter for next 

consideration on 21st January, 2026. 

 

 

Dinesh Kumar Singh, JM 

 

 

  Sudhir Kumar Chaturvedi, EM 

18th November, 2025, 

OA No.172/2024(CZ) 
PN 

4 | Page

411



A0GESI2025/. 

Hc- 1. Hety qs­u gRT 3feraqur IG H�ar fts 18.11.2025 

1. 

2. 

Email- podudashivpuri@ mpurban.gov.in 

ysHiA0ESI2025/.9.49 
ufafaf: 

3. 

4 

940 

5 

feis 12.12.2025 
-00 

T 4T AIG-2/2025/253-258 

(ftrg ) 

5 | Page

Annexure- 02412



6 | Page

Annexure- 03413



7 | Page

414



8 | Page

415



9 | Page

416



10 | Page

417



11 | Page

418



12 | Page

Annexure- 04419



13 | Page

420



14 | Page

421



15 | Page

422



16 | Page

423



17 | Page

424



18 | Page

425



19 | Page

426

hp
Line

hp
Line

hp
Line

hp
Pencil

hp
Pencil



20 | Page

Annexure- 05427



21 | Page

428



22 | Page

429



23 | Page

430



24 | Page

431



25 | Page

432



26 | Page

433



27 | Page

434



28 | Page

435



29 | Page

436



30 | Page

437



31 | Page

438



32 | Page

439



33 | Page

440



34 | Page

441



35 | Page

442



36 | Page

443



37 | Page

444



38 | Page

Annexure- 06445



39 | Page

446



40 | Page

447



41 | Page

448



42 | Page

449



43 | Page

450



44 | Page

451



45 | Page

452



46 | Page

453

hp
Pencil



47 | Page

454

hp
Pencil



48 | Page

Annexure- 07455



49 | Page

456



50 | Page

457



51 | Page

458



52 | Page

459



53 | Page

460



54 | Page

Annexure- 08461



55 | Page

462



56 | Page

463



57 | Page

464



58 | Page

465



59 | Page

466



60 | Page

467



61 | Page

468



62 | Page

469



63 | Page

470



64 | Page

471



65 | Page

472



66 | Page

473



67 | Page

474



68 | Page

475



69 | Page

476



70 | Page

477



71 | Page

478



72 | Page

479



73 | Page

480



74 | Page

481



75 | Page

482



76 | Page

483



77 | Page

484



78 | Page

485



79 | Page

486



80 | Page

487



81 | Page

488



82 | Page

489



83 | Page

490



84 | Page

491



85 | Page

Annexure- 09492



86 | Page

493

hp
Pencil



87 | Page

494

hp
Pencil



88 | Page

495

hp
Pencil



89 | Page

496

hp
Pencil



90 | Page

497

hp
Pencil



91 | Page

498

hp
Pencil



92 | Page

499

hp
Pencil



93 | Page

500

hp
Pencil



94 | Page

501

hp
Pencil



95 | Page

502

hp
Pencil



96 | Page

503

hp
Pencil



97 | Page

504

hp
Pencil



98 | Page

505

hp
Pencil



99 | Page

506

hp
Pencil



100 | Page

507

hp
Pencil



101 | Page

508

hp
Pencil



102 | Page

509

hp
Pencil



103 | Page

510

hp
Pencil



104 | Page

511

hp
Pencil



105 | Page

Annexure- 10512

hp
Pencil



regional office mppcb guna <ro.mppcbguna26@gmail.com>

माननीय एन.जी.टी (सी.जेड) के  प्रकरण क्रमांक ओ.ए 172/2024 में पारित आदेश दिनांक
18.11.2025 के  अुनपालन में आवश्‍यक कार्यवाही हेतु सादर प्रेषित है।
1 message

regional office mppcb guna <ro.mppcbguna26@gmail.com> Tue, Nov 25, 2025 at 11:38 AM
To: Abhay Jain <abhayjainnlu@gmail.com>, rashikanarain@gmail.com, aditya shrivastava
<shrivastavaaditya1896@gmail.com>, dmshivpuri <dmshivpuri@nic.in>, Cmo Narwar <cmonarwar@mpurban.gov.in>,
sdmkarera13@gmail.com, "mparchaeology@gmail.com" <mparchaeology@gmail.com>, "psuaddmp@mpurban.gov.in"
<psuaddmp@mpurban.gov.in>, ed.epco@mp.gov.in, secry.moef@nic.in, DUDA SHIVPURI
<podudashivpuri@mpurban.gov.in>

Please find the attached file/'s............

(DVS Jatav)
 Regional Officer
 MP Pollution Control Board
 Tanker Parking Area,Gail Complex Vijaypur,
 Distt-Guna (MP)-473112, 
  Website- www.mppcb.nic.in

2 attachments

Expert committee report-172-24 with anexs_compressed.pdf
23357K

172.pdf
142K
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